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C a l c u t t a  T r a m w a y s  C o . (T a k in g  
o v e r  o f  M a n a g em en t ) A m d t .

O r d i n a n c e ,  1971

THE MINISTER OF PARLIAMENTARY 
AFFAIRS, AND SHIPPING AND TRANS- 
PORT (SHRI RAJ BAHADUR) : I beg to
lay ob the Tabic a copy of the Calcutta 
Tramways Company (Taking over of
Management) Amendment Ordinance, 1971 
(No. 10 of 1971) (Hindi and English versions) 
promulgated by the President on the I7lh 
July, 1971 under provisions of article 213 (2) 
(a) of the Constitution read with clause (c) 
(Hi) of the Proclamation dated the 29th June,

1971 issued by uie ^resident m relation to the 
S tate of West Bengal. [Placed in Library. 
See No. LT—-739/71]

B o m b a y  P u b l ic  T r u sts  (G u ja r a t  
A m en d m en t ) R u l e s  e t c .

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
NITIRAJ SINGH CHAUDHARY) : I beg
to lay on the Tabic :

(1) A copy of the Bombay Public Trusts 
(Gujarat Amendment) Rules, 1971, 
published in Notification No. GH/ 
K/151/BPT/Rules/8987/E in Gujarat 
Government Gazette dated the 17th 
June, 1971, under sub-scction (4) of 
section 84 of the Bombay Public 
Trusts Act, 1950, read with clause
(c) (iv) of the Proclamation dated 
the 13th May, 1971 issued by the 
President in relation to the State 
of Gujarat. [Placed in Library. 
See No. LT—-740/71]

(2) A statement (Hindi and English 
versions) explaining the reasons as 
to why the Hindi version of the 
above Notification could not be laid 
on the Table simultaneously. 
[Placed in Library. See No. LT—  
741/71]

N o t i f i c a t i o n  u n d e r  A l l  In d ia  
S e rv ic e s  A c t  a n d  P u n ja b  P u b l ic  
S e r v ic e  C om m ission ( L im ita t io n  o f  
F u n c t i o n s )  F i r s t  A m d t. R e g u l a ­

t i o n s ,  1970, ETC.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS M1RDHA) : I beg to
lay on the Table :

(1) A copy of the Eleventh Amendment 
of 1971 to the Indian Administra­
tive Service (Pay) Rules, 1954 (Hindi 
and English versions) published in 
Notification No. G.S.R. 947 in 
Gazette of India dated the 19th June, 
1971 under sub-section (2) of section 
3 of the AM India services Act, 1951. 
[Placed in Library. See No. LT— 
742/71]


